IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

Divl. Personnel Officer,
S.E,Rly., Waltair. . Applicant

\ufs. 2
1. Authority under Payment of
Wages Act, Office of the
Dy. Labour Commissioner,
Dwarakanagar, Visakhapatnam.,

2. Appellate Authority under
Payment of wWages Act,
District Court Buildings,

Visakhapatnam.
. ’*--"'\
3. Labour Enforcement Cfficer o ——
{Central), Port Areas,
Visakhapatnam,
4, D.,Charles : «Respondents

Counsel for the Applicant Shri N.R.Devaraj, Sr. CGSC

Counsel for the Respondents:: Shri D.Panduranga Reddy

Shri P.Krishna Reddy for R4.

-

CORABM
Hon'ble Shri A.B.Gorthi : Member (A).

Hon'ble Shri T.Chandrasekhar Reddy : Member(J)

Order

X of the Division Bench delivered by Hon'ble Shri A.B.Gorthi,
Member (A) X :

( In éirculatioh )

e

By ﬁeans of this Review Application, the'Divl. ?ersonnel
Officer, S.E.Rly., Visakhapatnam seeks a reconsideration of
our judgement dt. 24.12.§3 in 0.A.N0.315/90. The 0.A. was
filed by the Review Applicant herein for setting aside the
order of gﬁe Appellate Authority under Payment of Wages Act

confirming the order of the Authority under Payment of
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ﬂuthority under Paymant of Uages Act, 0/0 Dy. Labour

‘Commissiener, Dwarakanagar, Visakhapatnam,

“Appellate Authority under Paymant of Uagas Act,
_District Court Buildings, Visakhapatnam,

N

Labour Enforcement Officer (Central), Part Area,
Visakhapatnam, .

4;:;aiﬁisaon814persﬁnﬁal ﬂwf;cer, 5 E.Railway, Waltairs
One capy te Sri._N.R.DevaraJ, Sr. CGSC, CAT, Hyd.

é; Cns copy to Sri. .ééndur;kﬁa éeddy. Spl. counsal for

. AWPJStatas A

7. One copy to Sri, P.Krishna Reddy, advocata, CAT, Hyd.

8¢ UOng' spare copys
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Wages Act in F.W.Case No.7/84 and to declare that Shri
D.Charles (R4) is not entitled to the benefits of d4ifferen-
- tial wages for the period between 1977 and 1983. In the said
© :judgﬁment we nptéd ﬁhét Shri D.Chdfies was given promaticn
:with effegt frqm‘the‘due date keeging infﬁiew the date of
o promotion of ﬁis junior but he was denied the consequential
moneté}ylbenefits: Having heard learned counsel for both the
parties and hav{gg,gaggﬁg}%y_?xamiﬂed the material before ug‘
: R ’ ;e géme.to thé'considered vie#rthat the order of the P.W.
. . . R )

Authority granting monetary benefits to R4 suffered from -

no such 1rregularity as would warrant our interference. . :
[ W

e e, . The O0.,A. was thus dismissed. . ’

2, In this Review Application ce;tain.agpects of the case
were re-agitated alieging that we overloocked the same

in our judgement in the 0.A. A perusal of our judgement
would showathat the various issues raised by the parties

were duly considered ::E;;:;iy;ed. In any case, the scope of
review does not extend to advancing further argumentA;either
0ld or new. The Review Petition fails to bring out any such
error in our judgement as would justify a review of it.
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3. In the result, the Review Applicatién is rejected,

4, As the Review Application has been filed beyond the
periéd of limitation, it is supported by M.A,No,.311/94
seeking condonation of delay. As we are rejecting the Review
Application on ﬁerits; no useful purpose would be served by

condoning the delay, Hence M.AN0.311/94 is dismissed,

—

) C.h CL—-éru\-——t-—b'N—-—-‘\-ﬁ& }—I
( T.Chandrasekhar Reddy ) T ( A.B.Gort ) - 4
-1 Member(J), Member (A)N > .
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Dated: u April, 1994, /
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TEE HON'ILE MR.JUETICE V.NEELADRI RAD
! VICE CHAIRMAN

b

i
THE HON'BLE MR.A.B,GORTHI s MEMBER(AD)
M AND

I'HE 1HON'BLE MR.TCCHANDRASEKEAR REDDY
MEMBER(JUDL )

§ AN

THE HON'BLE MR.R RANGARAJAN 3 M{ZDMN)

S

Dateds %/44994
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Adﬂitted and Interim Dlrectlons

'Dnsmlssed.

Di missed as withdrawn-. B






